105 Calling attention

(i) Notification S.0. No. 1935 dated
the 3rd August, 1974, publishing the
Export of Rubber Ice Bags (Inspection)
Amendment Rules, 1974.

(iv) Notification S.0. No. 1936, dated
the 3rd August, 1974, publishing the
Export of Rubber Beltings (Inspection}
Amendment Rules, 1974,

(v) Notification §.0. No. 1937, dated
the 3rd August, 1974, publishing the
Export of Rubber Gloves (Inspection)
Amendment Rules, 1974

(v1) Notification S.O. No. 1938, daied
the 3rd August, 1974, publishing the
Export of Rubber Belts (Inspection)
Amendment Rules, 1974.

{vii) Notification S.0. No. 1939. dated
the 3rd August, 1974, publishing the
Export of Rubber Hot Water Bottles
(Inspection) Amendment Rules, 1974,

(viii) Notifications S.0. No. 1940,
dated the 3rd August, 1974, publishing
the Export of Coir Mattings (Inspection)
Amendment Rules, 1974.
|Placed in Library. See No. LT-8229/74
for (i) to (viii)].

REPORT OF THE COMMITTEE ON THE
WELFARF, OF SCHEDULED CASTES
AND SCHEDULED TRIBES

SHRI N.H. KUMBHARE (Maharashtra) :
Sir, I beg to lay on the Table a copy of the
Twenty-seventh Report of the Committee
on the Welfare of Scheduled Castes and
Scheduled Tribes on the Ministry of Finance
(Department of Banking)—Reservations for
and Employment of, Scheduled Castes and
Scheduled Tribes in the Reserve Bank of
India and us Associate Institutions.

CALLING ATTENTION TO A MATTER OF

URGENT PUBLIC IMPORTANCE-BRUTAL

ATTACKS ON HARIJANS IN THE VILL-
AGES OF GUJARAT

SHRI ROSHAN LAL (Himachal Pradesh):
Sir, 1 call the attention of the Minister of
Home Affairs to the reported brutal attacks
and killing of Harijans recently in the villages
of Gujarat. .

[20 AUG. 1974)
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THE MINISTELR OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): Mr.
Deputy Chairman, Sir, Government have infor-
mation of two serous incidents which have
occurted recently i Gujarat villages.  Facts in
regard to the Ranmalpur incident have already
been furnished to the House vide reply to the
Uastarred Question No. 3(8 on 25-7-1974-
A ciminal case has bean started against 123
nersons and is sub judice.  The other mcident
took place in village Mithaguda in Surendra-
nagar district on 22-7-74 when a group of
people ». the Koli community attacked the
Harijans causing njury to eight of them.
One of them unfortunately succumbed to his
injuries while undergoing treatment in the
hospital. The District Magistrate, District
Development Officer and the Supdt. of Police
visited thz village and assured the Harijans
necessa v protection.  Fifteen Pohice personnel
one Inspector and a Sub-Inspector have been
posted in the area to maintain peace and
order. A case has been r1egistered and
Fifteen accused persons have already been
arrested.

2. Government deplore all incidents of
assault on and harassment of the Harijans
whenever and wherever they occur. We
have advised the State Governments in
clear and categorical terms to take effective
preventive action and also deterrent action aga-
inst those who are guilty of perpetrating or
allowing such incidents to occur.

3. The State Government have generally
taken prompt action but the House will
appreciate that Govt. measures can ensure
that such incidents do not occur only if the
people develop a sensitive social conscience.
Government will certainly do all that lies
within its power to prevent such incidents
and when, unfo:tunately, they do occur, to
take prompt and effective action to punish
the guilty and provide relief to the oppressed.

st o @@ e [T
qrET, g&E AL A W1 22 FqAR
FATFEAT AT AE  IAAT WHATH,
g few mww ar, faw & g9
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[t Qe wi=]
FT 7 fa% @@ v fae AEr

g ST g, afes ¥ wwmar §
m e AR sAgd famed
fegeam & faw ft a® oF gggm
gsaT g W el #®1 9Tl
7 ¥ fou wawae 48 91 SEiA
C mawt SrfRm ¥ FE A qEr W
™ 9T [ gleEl F FA AT
fegr wmy oF ¥ wE AfER W
1 w3 owedy ww fearr) gER
A fFdT ok gW & TR A1 AN
FT FET KA ST aqT 91
Ig § fer &) AT SUA FAT
#F FIww Y, AfET ST QAT B
#of FT fe@r wry 3@ A FE W
g fF TadHe F W gqwEE
I F NiEvew F fwg fFy A
EAT qEd @ ¥ fAu gaesan
% qwes ¢ fF g agt a, Afww
'@y A @i ag g W weE
Ffafordt vae ¥ wiagd oA % f@dTh
qEeN wA AT F qEAr wga
gfrsa At % fears w=x #
fac 302 % @gq WHEW HT AG
g fFy a¥y # SEar wvE
gfr w7 fF - fem Ao 9§,
fodq -fFq a®@ ¥ 37 F @A

gsA 3o fwa, W@ B oseEiE
nE  Igar  gsr  wew fwar #

w3 & fau fr F1E qgTher
FT G § ATIF H IT A grEaAm
HIAE  gRT & AR IW §AY
g WEH FT ®F § FET Sfear
gy 9§ |l F A ¥ oz oaw
F1 gLwEd T EIAT g AT @AIT
¥ ogrd & dgA I Wy g AT
IAGA GER 99 FT T GE A
§&Fd FIA qAr g |
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gay, WA Ig @ FT TH
ol g fF gar awa syt @
Wiy @R w&  d'r gu, S@
wgren e Gar gu el waer
qq dEq g HIEd & g1
FA A AR wrgafasw, fEwmE
F gz ¥ am fear o) gure
¥ uF  TEfWE W oS S|
fefr a7y w@d ¥ fau =fex
¥ favgin agar sfew @ 3 fam
gl ff WX W qE T THATH
g A § A g §F  AREN
F A g A S AR OH
FT & GFAT T |

st vafrara faai: e, §
qAA wgET ¥ agad v oag S
qFAT P AE AT qFE agT
g THATF g AT TH AE T aEY
T FA AT F W & T AR
g9 & fqu agy & W v arq
g1 IR OI® OF I A WT q979-
fas mfgsfent 7 w@ay £ s
* ¥ @ At FF, WAL Gg AF
Ty I & W oww 7 faw
fFar  owar A vz, Sfew
#uT, g9 g8 efiFT FAT 99
fF 981 % ywwa § 3w H oagd
g "=l ¥ Fm feary ggar
AT 28 [E, 1974 FT HI TAAAYY
T W A ww 9§ § gfw
Rod § fraiE g 91 0w 3@ 426/
504/506 FEo o o AR
qFmE 7 A7 10 gAzAfafady areds
Fz H AAETEAT | 107 FEAT Biardy
FTOFEAAET TE FT AR ;T TFA-
sqfza afaeiz svaer & & w@ia
TIE ®E AN & F9v §fEw
RLICTNES SO B GO I v
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far #iw 3w Ty F I© IO

qf®  agr gAY wfEe
gafm & 22 S, 1974 & AW
BRSNS | B = ¢ Gt B O B -

g o3 ghemt &t s o IR
Fo AWM I® ¥ gM@@ g1 AW-
T ggem ¥ WA W g fE

FAA  gAeASAAr FF &Y
¥} T IS frgr w@Te S| &

q Fgr, AZ ¥WE A& & AT ATEY
¥ oag St FW AW FW, T
147/148/149/302/307/397/129/
324/325/328/382/338/337/452/
426/341 WX 342 Ao TTo o F
o frar mr g #0123 @
#1 fregae fer mm ool fire
wT & AL, AfF 29 S@TE A
¥ werem § W femwr mum
22 T B AT SEAT G, AT

AN CIRH TESOAY, U] AH
AT, ARAE gE AT 29 §F

FOFE owETAA ® dw fEor T
IO FTAT F E |
oft qndtw waE wAT (T
) . I WEITT, THA WA
TR g F, 7R A o Ofe A
gIATH FEA AW OH &1 mAAl
azy

=T

37 Few ¥ fowet v
RIS % A H o« 3=l ge
41, FAT GAMW K[ AIATA] & ATV
g ft wwi gg famv &1 gzATH

:'ﬂ'
zz !

Foay 7 @ w\l g AW
AT mwar # frfygnr gw oagt®
FEv  T® gEFV F1 HIATHT H
fg  z¥ %1 @z AmAd HoAw
s ¥ fm owmamr & o ad
faar w1 faor @A =rfgm fF
gfeadl 9T IRAiATT HT gEATT
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A Agdr AT TG g AT HEIET
T oare ¥ Sy #RW A 2 Ag

@ & F AfFa K oIH¥ 9g aar
SIS U - 2 R e G 1
Tz g g AT IAF WA ET
FOSMF F AW H AT GG
TR A SIS R AT AR
FE TIT %A FT Wl g fF s
I gz WA & 91 9ed
F T gy AT Wr g1 AR
T ey F wAw ¥ g, = 3few
T F 9IW A g, |F gFL &V
Teard g7 @ &, ag awad § T
faar &1 fawwr §1

TF ST AT @S FT A FIOT
AT T SR WX AW A FH
o qar  @md fF gE@r =W

Tgr g ferd @ o &
fras dq37 &1 & TED AT &Y
maEqr g1 X @ T 4 faega
G R A -t E O Tl
Fvar Affe | g Fn §q4aF @R
A wd fada #r SwERAr
frwer  fedi &7 wE  FIAT G
f& womT 1 w0y gnr gty
fraar & fF zlsmr A gzer

FToAAa WfEU O IAT TET 9
FrooemgeqT AT FY, AfEw AIF
EqATAL AW 97 FTE ATA A
a7 &1 g, fawy smw @ faed

TP GACT L OWOT | EAAT
77 wvry, T z@ET AT S
o AN R ZIERC ATT ZAT)
wr o oTEr Er . F S
Y wq wAlT @y wE A g
SOOI (R0 S < I O 1
§argalv ® BT OH 4TH  ad F |
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[sf sdte swavg AT9Y]
zafen  gudy wifewa ¥ dzam &t
SFET FE IR F oW gy £
30 A F I FOT @ §F guAd
gfF mm wr ot Ak W o
st AT ET

W& qE I TSATAl F qrEed
¥ 91 ge, gy w7 5 owaEs
fl T ag AT 9gA g6 99 g,
afer TR #1 AR ¥ fFa zw
Tuear  Fr ;e ewA famr awn, aw
TR E A FgAr wr 21wy
frexr feqt & wead g€ AW
tF gfem A0 O SEd A
9T {OA IAF GER FOOF g
oy famr o wE @ oISy
TS AT, FEHEIA GT FE AT AACA
¥, qI@ H, I9F qfearw el
F 5 gAR wWAr faem  afav
T WHIT UF g Wi uF gry
fa% s H 99 WHIT &y w99
g, 99" ;g WY ¥} g7 A
FgT fF agr 9T SO WE 9T A
gr@ ww famr, S9Nl ¥ oagw
fem ST & @® I @r @@
g, wfeq gt I &7 @O AT Tgr
gfem &t samr 3@ @t = feam
f& @ F19usr 0 qw g
I 9T F AN OF FHG FwrdE)
o7 uF gR9q FOwal & a
§ 9wz fFFary W {F @
g fr awmT #1 AR faegw
THE g1 MU wErATeE aea

= feafs =1 ww sor @ OE

gIEIT KT I IAL  TqAT AT
affgr | ogwerae ¥ g quv
qE F OF AT F4r g ag fow awre
F AW F IR W 9T g7 Al
qvFTT F1 fa=rx wer arfgw ) foeer
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to a matter of 112
urgent public importance

ft agi wEm Fwr A Svogfa
AEY T THAIT FT FIS W HEER
IGFT  qEGA  FE  FHAm, Afwe
g Fav wue W T 9T &
fagza #1 I X dr H  qEHEar
gfF @@ 1 gAF qET W
I & GAGR  FoU fF I AF
F gEl ¥ fagz  qewT #}oFIH
I5MT AMgT | UF AT W7 H FA
I @| qr & @ ¥ fF
rca il B B U U T L LS
gftr & Ffoe fgEa FE WX
digqe 5T AT Y@ § OWIT I
frayd oy wgm H mehr § AP
7z faqrga favas wtv fawedy faga g
g1 FE g9AEY Faw I3
m wE wwe gam fRw g g
Fig 3@ fod ¥ Al ww W
gafr & gam £ fF w0 AT
F9M FT ATIT FATH & (70 AHRTT
F1 JTA FIA ATEC |

un faaw fagal S a0 w=F
wegaul 17 "ar  off @ oft, O
¥ & ¥ wwr wgwm fE ool
F & AT § FT @7 F oAt
FT IW H S AAEF AW &Y
T o) uw el & AR
¥ fqu gy Sy wuw mE@ @
Iy e A @ fF # momg
FEAT | FHE  F AN HATG
FAT A AW i TT AIHr H
FHTH  WIHIT AT G HAT I AT
FFg AW A WO OSAR @d F
T B W oW et @
auenTal & gurgTe & fAwy 39 9%
gl W WETETT g1 IS qEerHi
Foqram & AU woTME FT &
for T orw AT AT GEHTS &
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fags  a@ff § S R
F79 & fau fqqadr or 7 qrafes
Feard 8w ;AT ¥ A1 gl
GG F—F4T  FHOAT F GOH
a  em, 3T HEAHT AT @AW
arer 7T @ SRR Age
F1| T AOF T T TH FU-
T W OgA ATTRT QA AT &
e ¥geT F fAsw & fag, s@
AT § ST q4r gras
wgwE §ar FA w1 gftr F owig
TUGT &, g WU TO AT |

st T faaw fraf @ sft,
qAGT A A F@ F T "ean
TFT  AZAT  AAT ST @ @ AW
@ T § dr™m g w
garare feea @ &1 WY oUW
arFs 2 Hfew K osEay ae
F AAF  vEAT Ag ATEAr |
29T &g A WA g fF
g0 FE ALl @y & AfFA uw
ff "gZAr gAT. R W & A% ;g
™ Foaw ¥ fme F fivaw
THaF F 73 § ugw 6 WAl W
158 3@ NHT HT TATC TI g,
faas gfreai # /a9 fFar g
¥ ahers & T AT A fEem
UTAF @Y A GT (74 F IT 6
TG A 99 HeATd I WHT AV
g & A s &% Fmi fE
F ga% Jud W qmr g "nga
¥ Fgear & U F oar feafy
TesfiT A€ & ar zOd i Iy
T wE }, uvg zaw ffwma g fF
St AT FET G A AT ST
Q@ A 3@ I FEH SIW g
IH oeo aforw faeer 1 TS

yomed, faer wwew,  gfaw wfg-
8—14 RSS/ND,74

30
GEC]
fa
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FA oar fyar gfaFsd Ax
ESIC 16 S T LU R (1
#7385 g f& =9 9w A geaAm
T8 R oy vaww g § ST 9%
SeY & eAr  FATS FT AT |
LieCic B Cro S S ) -G C
AT FIT FT OSTE FAT A FTQ)
AR, g FO A FAIHAT
gF FAIT QET & A FT  FTOU
e &7 T qreard FF47 &1 ATAF
WA T YT gy ST AT §,
AT F FTATY A I 394G I g
g, s fusd  Feaww Foway
gF ¥ fau @z & ag W =W
FATYr FT OF FT  F9 GFAT 2
A armfss gfez wT G o#@Td
TM F TF AZF  aT FEW
™ Ay fesfy & G ®Ooad
T FUE T FEAEHAT TAT
F&r @ W owT w| gAY
W FTEH WA F WSl TE ¥
mag g & fee owmom & |l
ad g 1 owe & faew
gars fF g 7 @ # AOFA
Ffau Far FIW ISTT AT Tg I
oM § UF AgT 3 dg@ @l
TG gy wer St ot =
§ gt fegaen f@rE & A=
#faqt #v gwom ag wedr @ F
AT g WeAT AT F gy W qAA-
qa7 9T ST @A B, AR
gfaat ®r g @@ F fag "W
fFar wmar W fF oz oaw A
I (S A
Eg sl degw W &R
F st faw wrary § @waAr g
S gar fqid "@a T F qwer AT
g I FE FEBT AW FHT
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A1 un fram faal]

F1o=ay w9 fema & Iw@ET
T T AR AT g WT A AT
ST T AT AT FT waqy fuesT
g A " gg @ wEar Wigar 4
fF % smww #T gy ford
T oTg g Mg dF W OHET
wifa - g8 2

g A% IAE AT &
SqraT . FET FA FT I £
#§ g wmar g 7o @
AT AT AMRT 577 IAFT T9E-
et o FErEr SAr =nfge At
¥ oW os" ¥ OSHE AAT E
¥ A9 47 8% WT AR ATV
SECEICIL £ el | B E PN T
aifasg § I fawr @w o zwiv
wa § fqww & Sad sEREET
§F TEl geArd gy X AT wrE
qv qgay § #w g wEe {we
WA YRT § WIT AR AFT A FT-
ard  F Wy g1 gwfau gg
Fgar 7 frafy foreft oo 2
o FHET T AE qT @G, HY
gaie ¥ AZ I@ ;@ OF O WvEr
R 2y S ‘

gl 7% gfeWr #Y "Ew
FT I §, 3 g T H ghven
2 S (P i R A B S 4 8
IqE  WATAT  HET qATH,  FAA
gfey & fau, s gdes & fqo
v s g ¥ faw fr g
o WY W T QIR
Fogews § g AT SRy QO w7 ¥
aq &F §ax {modr Ay g, 9w
A% T oEOET AEN F T A WY
ESIEEE S G e I O A
Ty qg W #7Ar ¥ fF g e &

[RAJYA SABHA]
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fa gt e § ST WRE &Y
Y WA Smr Y wg T
A T w4 & aEw faw T
& W ag ggraar A gAT Al A%
g darfas A& g ww W me
fey Afefisr & savi w3= frad
OB T WSy G Hq
Fer & fw F ow su@r wew afe
J F F ATt S ghem g9 geAr-
wE wwifer g g 9T QO w7
q wga far @)

WAAY [IEX FT TZ FgAT fF
TAE &7 ST 3@ &fd o & FIH
FIY  gEAC F, IHET S 4y v
qifgcy ¥ @G FT W TO@A
gead #7 w71 3 f6 Haw  gfew
T g 9% wied ¥ gaey
TER @uET AT g A B EE
SHOAF A W gH, GETT q9T
qrqer  FATS 39 FH & 90 0F g2
gFEC AWM TEN WA, AT % qg
gudr  feafs &t agy @ gwha-
qor  feafy &, Sgw fracwr @ &
gFaT &1 3@F faw o Freew
g {® ot c4q¥ goqw gheeArge
d ol g2 g SR mguar Q)
gaiv g Afa & 5 xq cagder
Heami &1 gl #T AgE FEA
F foau, g9 fasr & faw, s9% fag
Tt & & fau Hiw werwar
T & parr & fAu sa & s
a7 1 AT WX SAFT TZANT 39 F14 |
T st o

st woTd (sdEr) ;. S9-
gagft Sfi, # woar a9 g9
A ougd g AEw S § fFoww
i fagf o Faw T T oA
URT WIH g¥eT 41 fF A He s



o
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going to score 4 point, ATHFT Fal  TA
It ¥ gAFR wAT Y FEEL
qETT adr I WA WEiGAT A
gHT TF FT FAE | qY AT
az & v gz fas qewT &1 owaw
T OE1 W WY W oT@ aqg
gAY FOET ¥ T BT &,
AR ZY O Z A HAl "I F
39 AT Fagaad adt g fF gy
FOFTT ST HAGETT FJAd T F
G E - R G - o S B 1
g0 fF AT 8 AR ¥ grafas
JEAFET O AEH A4t g #Hl
frer  AFAC WA F FEL
gwit % W ghemi F @ S
ECICICONE (A (1 e S I LY
g ¥ S owg fegra g, Y9 ael-
fog 3 st AR urfemrdee AV
FIEals T AT g 3, FAd W
meE g1 Widr g 1% gA &dW H
gftal 9x seaTT & FITA
Fgr &1 F  #@Ar gleg ¥ A3
CIEG IO 1A SR GO o [ x|
o exE I fF few wimw
qFAT T oW ghSET #F A}
qRgd A AT A, A {gegal
F1 GE g ST w1 T E
3IF IT T gAIEe AR fAETes
F teo du @ oaifs Ferariesi
i WA g s fE gl w
w0 frg a0y saaEmg wE?
grearfa Sy, (a7 Jga |q o Aarg
gt famic Wowz W @A STEAT
gfF qar T TR A T AT
g UoF agar |5 g f& qvmA
¥ AT F 44w F AT AWM
FADT ¥ IET & AT q IABT qt G
ETT eTi AR & AT o7 i ]
sre ov gfmm, ot BFosw W

[20 AUG. [974]
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qT, IFF  qf@T & 1,000 ®o faq)
W O®IE F 9EMuIg F, aq)
T OA%g T 9EWI gHEIT AL
Ao g owr 3! Twww w
faal &g & odw & F AT
& @i § AT AT S
isedzrdy &, snarT g, A3 29T FT
A agT F4 Bl G 2

@A T A AR FEA(
At § Iranty w3, 5 woEr
i g fe 45 W owgw ARy
Yoo ¥ ouF qa wer fawEw
famr WS s fr WA 7 s
dladsa ®, 7 ghaat F oA #
WAw F wawer A fF ghoem
TEAT F WA, WAATT F UA

25w aF hAw gar §oar
TT R4 AT IEME() ®IA TG
g & og of awifss  derd g,

qefas T g, 3g WA St o#Y
TA F FE TIFT T H gAR WG
¥7@ &1 g7 w1 s fag
farqare &, vy gwE  fgal S
g fariRe § ag 7w owAeE ady,
g fardars. &, g9 "9 favaEre
g1 afsw & 7g W =EAr g
Uiges  wWE  FAWAT ST WL IAT
g 3" ux FrTivaud fymw 9@ #®
grar wfew, 7@ W€ & @ %)
At § Wt 9t ¥ SrAar Argar
R (RO A B (L E RO i
Tl FATH ¥ T GIET FT qTE
T ¥ ORI ) oW, § FEAr
FET fF ST B aiaamIl s
F g A% AT ¥ 1967-68 A
am w7 77 qfrgfhma gfam#y
ff  gEamiw Far =iy, ghem
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(fr <t 1]

gfew F1  wIRT wdiEEEERE g
aifgn aifF @ qxg & w1 wEe
gy gt ¥ faars I O
qry gl

g atg & gg quAr =JrEAm
gfF @ WA wRRA FT AN
ECIE VR N O I
ga7 g fF TF 9AYE FAF Ho Mo
To faeey AFATAT AT F qdT7
g faer o faq &¢ uws  arf=smA
(rirvew ) faw g, fomw werd B

“The Haryan cattle-owners in Gujarat
are not allowed to become members of the
producing society and even the milk sup-

plied by them is not accepted by the co-
operative society.”

Jg S ATAT F AIAL FT AAIEH
faw &, #a1 3@ FT aATE FAT AGIEY
# eIW T g oA afk g, d
g AT T ITW AR H OFAT FT4-
FIEY &V 7

wfet wam@ wa o g
FqI AT WEIAT F WA 39 A9G
Fr w15 qoqr 2 R fem a0
UF W9 HRiEd g § WEr ST
qOq 4, FET gEHH FT AW
¥ feemt & gt o wiedi ¥ &7
T WA & Th AN FT &
gy 9, a1 @ §dl wglay &
qray oEr gATE fE Rw o oww w
gfwr & ST 1w g w0
g SuF aX ¥ w0 ogrATfaE
faagsafg &1 swF &1 W AT
g7 =T FA HIA FT AAQ |

st ow fram frat:  sfiw,
W FH ST ghEEl F IAT meyTT-
T qTaET  FAT T EFA OF T,

[RAJYA SABHA]
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AT AgH F AA B A FE
g o7 SEFT I qHT  fawA am,
gHar ®ifoar qET wwI ) A Ty
qTRS FATd g g v owE faae
& F4 g W a1 IWET dgd
& THArE R EAE A qRad
g zafem St W WA "aew 3
AR FEE qFEAT A gAF-GEA 97
GECIE - 2 I R Ty
FT F1 g, gH 399 QU ®T T agHq
gHivegw A g4 AW EOF v

WM @ fHa T @ ogEmedr &
T FCT H( RIIW FI, g RIS
TEI A2 IAAI & | ATEd |

S, S JF TF 1FId
@ FREar 9T fasr@aT &1 99§,
F gamar g ovAd9d ad fawrer
WA § W GHEAT 9% FrE A
FEIT g AT YL qem ongw wem
TEoaT FERT SIS &V (qEre
AT HIT IFF! A FIA FT AT
FOAT O omEEA F A gwEd
FTRT THOH E HWIT A WSS Vg
J o oafdfEE g 3®F wl & e
2g fF Z@FT {9 AFTT T AT

qFAT § | UEqET FeX AT G-
ET  3AY  wfAwET v e ot

799 W9 H ux  odr e
cfm ax osgw gl g ard feufy
@OgT a9 JIAST geq F oauy
aEr g1 z@NT § §umar g
TAT WI-TT AT T AQEEFAT TEY
g W S gWi ogmy gy
g IFH FWA FEFT T OF
TR TH A AT HE, FE WA
grer Fiforwr @t 31w gfemr
# gfawm  §F sarer wA fwer
arg, TEAr & wifre @Y Y 2
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B & 7@ afew sak fg fafora
@O 9T e g 9El 9 AR
Iem ¥ oqur AA EFEET ", S
arx H QU T A X@T S
30 "El o fral 9= A g,
F5 Ao dro THo HIT AT To 0o,

58

A &% auf & 4y feFwa
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SHRI UMASHANKAR JOSHI (Nomi-
nated) @ Sir, I would very much like that
what Mirdhaji has said were right, that the
incedence is less this year. If my memory
is not failing me, the reports from 1967
to 1970, threec reports, were placed before
this House, simultaneouosly, and they re-
vealed that there was one murder of a Harijan
per day in this country. Does this still

happen ?

When the last report was discussed, I drew
the attention of the Home Minister to the
fact that on the birth day of Mahatma
Gandhi, a young Harijan man and his rela-
Lives were beaten to almost death in Gandhi-
nagar, by the bureaucratic commnuuity there.
So the inference is that however much we
may talk of social change and all that, the
Harijans do not get a fair deal. Thakkar
Bapa and Pareekshit Lal are no more there
imm Gujarat. I wonder whether the New
Congress has a strong wing of social workers
who work like Pareekshit Lal in Gujarat.
The bureaucracy does not bother about
these cases. Whenever there are some cases,
they are hushed up and there is an attempt
to cover the culprits, and the politicians
also do not come out any botter in all this.
We have in the House of the people seats for
the Harijans in accordance with the strength
or the number 1n the total Indian poy ulation,
But a healthy state of affairs in India will be
when every fifth person in public life, in offices,
in places of privilege, is a Scheduled Caste
man or a Scheduled Tribe man. What
are we doing towards achieving this purpose?

During President’s rule in 1971-72 the then
Governor saw to it that out of 4 lakh acres
of faliow land, 2-2 lakh acres were distributed
amongst the landless 1n the backward com-
munity including the Scheduled Castes.
During the preseat President’s rule can you
do something of this sort? The problem
ultimately is not merely social. It 1s an
economic problem also. It is a problem of
explottation. The previleged classes want to
keep these exploited people 1n surveidlance
and precious little is done by all of us. So
can you please see that about 2 lakh acres of
land which is there available for being
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distributed, is distributed, to begin with
amongst Harijans as well as members of
Scheduled tribes.

SHRI RAM NIWAS MIRDHA : The
honourable Member feels that on many occa-
sions Harijans do not get a fair deal from
the bureaucracy and the politicians also do
not come out any better. It is true that
such mstances do come to our notice once
in a while; but the seriousness with which the
Central and State Governments take this
matier and one contributing to this growing
awa-eness of the scrious nature of the pro-
blen, is frequent discussions on the matter
in the House and the very strong feclings

xptessed by honourable Members. That is a
very important contributing factor. A con-
sciousness is growing at all levels of adminis-
tration that these things cannot be treated
ligh.ly. And we have evolved many ad-
ministrative procedures and systems by which
we seek to collect information, cross-check
it axd at various levels see that the police
in the district admunistration acts promptly.
But there have been instances, I can quote
any number of instances, when policemen,
senior police officers and district officers have
been suspended and punished for being even
widy in taking action in such matters. And
that is also bringing some effect. Even poli-
ticians have not been sparved. If you remember
what happened in the willage Bavda in
Maharashtra, an important politician was
involved in this, his very close relation, and
State adnunistration took prompt action and
arrested the person concerned. While comp-
letely agreeing that what is being done has not
fully solved the problem, I would again
besecech the honourable members of the
House, that things are changing, maybe,
slowly, but changing in a very definite direc-
tion and a lot of factors have contributed to
tt, and not certainly the least among them
being the interest shown by honourable
Members in this problem whenevar it comes
before the House. As regards his sugges-
tion, 1t is a very good suggestion, that as in
the past the fallow land should be distributed
to Harijans. Our geneial policy is to do that.
I would specially bring this matter to the
notice of the Governor so that e may look
into it and take expeditious action.
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SHRI K. N. DHULAP (Maharashtra):
Sir, before putting my question to the hounour-
able Munister, T would like to state thst I
do not agree with him that the number of
atrocities being committed by the caste
Hindus on Harijans is decreasing. That is not
a fact because there isa lot of burking of
cases as far as the offences against the Harijans
are concerned. Sir, he has just now referred
to the case of Bavda in Poona district of
Maharashtra where a very responsible Cong: ¢ss
worker was arrested by the police. But in
that case too, there was a lot of pressore from
the public.  Then and then only he 1as
arrested after a long time. So, there s
burking and there is covering up of cases by
the persons who are higher-ups in the ad-
ministration.  Sir, hon. Shri Rabi Roy re-
ferred to the memorandum submitted by
some members of the Harijan community
to the Governor of Gujarat. There is Presi-
dent’s Rule in Gujarat for the last six months
and again the period is going to be extended.
Sir, the Governor of Gujarat had given an
assurance to the people. particularly the
backward community people. He said that
welfare of the backward classes has received
special attention of the State Government
and a number of measure; have been taken
to eradicate untouchability 1n all forms,
that the District adminisiration has tightened
up, and that the District Magistrates and the
Superintendents of Police have been made
personally responsible for initiating action
for the implementaticn of the Untouchability
Law. This was the assurance given by the
Administration. The President’s rule is thare
in Gujarat. In <pite of ali that, these atrocities
are being committed. Therefore, Sir, T will
suggest some ways and means to deal with
this situation.

Sir, my first suggestion would be that the
registration of the ¢ -operalive societies, which
are not accepting Harijans as members of
milk producing socicties, etc. should be
cancelisd. Hoarijan students are made to
sit at a certain distance from the caste Hindu
students. Those teachers in those schools
should be taken to task and they should be
punished. Again, Sir, the barbers are not
allowing Harijans to enter their shops for
hair-cuts. These shops have been registered

-
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under the Shops & Establishments Act.
The registration of sucir shops should be
cancelled by the authorities concerned. (Time
bell rings). Lastly, Sir, I would bring to the
notice of the hon. Minister a matter about
which he should take immediate action.
Whoever is responsible for the burking of
cases registered by Harijans against caste-
Hindus, those officers should be immediately
suspended and immediate and stern action
should be tiken against those officars.

SHRI RAM NIWAS MIRDHA: Sir,
1 fully agree with the hon. Member when he
says that the policemen who do not register
cases or do burking should be punished and
seriously dealt with. That is exactly what
our present instructions As regards
his contention that it was the pressure of
public opinion which lzd to the arrest of the
concerned person in village Bavda, that is
exactly what I want to say that unless the
prescure of public opinion is built up, many
things are not done. Not only public opinion
but there should be active participation of
the public in seeing that the buackward class
people get their duce shave of rights in the
society of which they are a part.

are.,

Sir, the Governor of Gujarat is ftaking
special interest in this case of Ranmalpur.
He visited the place soon after the incident
took place, and he ordered the imposition
of puniiive fine on that area. And he is
very much conscious of that and he is doing
all that need to be done in a case of this
nature. Well, Sir, the hon, Member has
suggested that the co-operative societies which
do not enrol Scheduled Caste members,
their registrations should be cancelled, the
teachers who make Harijan students sit on
one side cf the class and discriminate against
them they should be punished and barbers who
refuse service to Ha-jjans should be punished.
These are exactly the demands that have
been made in the memorandum that was
submitted recently to the Governor. Sir,
I think, we will examine what possible action
can be taken. These suggestions are very
good suggestions zind we would examin
them. -
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MR, DEPUTY CHAIRMAN : Mr. Maha-
deo Prasad you will not be called because one
Member from your Party, Mr. Rabi Ray,
has already spoken. Thsre are so many

names. Yes, Mr. Kumbbhare.

SHRI N. H. KUMBHARE (Maharashtra):
Sir, the problem of Scheduled Castes is that
of social disability and poverty. The grievance
of our people 1s that the Government has
not taken this problem scriously. [ can say
from my experience that the Government
have appointed a Committes, known as
Ellaya Perumal Committee, and that Com-
mittec after about two and a hall years investi-
gation submitted a comprehensive report
regarding educational and social problems
of this class. In my anxiety to know as to
what actually the Government had done with
that report, I put a question in this House.
Sir, you will be really surprised to know that
I got a one line reply that all the recom-
mendations made by this Committee pertain
to the State sphere and, therefore, the State
Government is advised to take steps in the
light of the recommendations made by this
Committee. Regarding the problem of un-
touchability they said that the Government
was taking steps to make that law more com-
prehensive. That is the reply. Therefore,
with such an attitude, we people carry the
impression that Government is not really
serious about our problems.

Now, I refer to the problem of poverty.
In regard to this problem, you will agree
with me that in the villages 80 per cent of
the people are landless labourers. They have
no land of their own. They are required
to work in fields. Now, there has be:n
an agitation that these poorly paid workers
must be given a fair deal and all that thoy
asked for was that this Government should
notify -a minimum wage, some sort of a
national minimum wage, so that these poor
workers get a fair deal in return. This, of
course, is a very basic approach. J would
like to know from our hon. Minister whether
such a step has been waken. If not, what is
the problem ? Do you really want to give
them a fair deal. what is fair to them? Then

hat is the problem? There are villages
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where they are not paid even Rs. 2 a day.

This is the problem,

Now, Sir, I come to the problem of social
disability, Now, I can say from my cx.ge-
rience that there is not a single village, there
is not a single area where social disability
does not oparate. If there is a well in a locality
of caste Hindus, Scheduled Castzs or un-
touchables are not permitted to go there.
Now, the Scheduled Caste people realiss
that they are in minority. They cannot
muster courage with the result that public
places where they have got a right to have
access to, they cannot go because they cannot
muster courage to go there. Athough he has
got a right to fatch water from there, he does
not go there. Now, in such cases why should
not the Government take initiative to locate
all areas of untouchability. Government
should take initiative, go thare, get the people
and ask them to go to these public places and
create conditions whereby they can really
assert their rights. Has this been done?
No, this has not been done. What has really
been done are only half-hearted measures
wherever Government could give help to them.

Now, as I understand the provisions of the
Constitution, the Directive Principles of the
State Policy, the welfare of the Scheduled
Castes and weaker sections is entirely the
responsibility of the Union Government.
Now, we have got Mirdhaji here, who is,
according to me, a man of dedication and
service. With regard tc compensation
you will have to build up a fund and when-
ever such atrocities are committed when
lives are lost and people suffer due to
house-burning, etc. they should be given
adequate compensation out of that fund.
Leaving the matter with the State Govern-
ments will not help because there is no scheme
there with them to pay adequate compen-
sation. Can’t vou do this? (Time-bell rings).

Then, after the atrocities are committed
there are many other problems—the pro-
blem of investigation, etc.  As soon as the
atrocities are committed, there will be several
sources which will bring pressure on the
investigation officers and the investigation
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is not properly done. I can also say that
pressure is being brought evan in the conduct
of trial and the trial is not fairly done. Why
should not the Government step 1in and sec
that it 1s properly done? Even in the court,
in the matter of conducting the trial, let
there be some good persons who will be able
to conduct 1t properly  These are some of
the problems.

SHRI RAM NIWAS MIRDHA :
the hon. Member has highlighted
of the problems and one certainly cannot
disagree with his formulations particularly
when he said that it is the question of social
disability and poverty which are at the root of
it all.

Sir,
some

As regards the Elayaperumal committee
recommendations, the Committee made a
number of recommiendations regarding educa-
tional, social and economic development
of the Scheduled Castes and as the House
very well knows, whether it is in the sphere
of education, agricultural development,
irrigation or others, naturally the States have
a big role to play. So, when we say that we
have sent the recommendations to the State
Governments it does not mean that we are
not pursuing the matter. But basically it
is for them to take detailed admunistrativs
action so far as these recommendations are
corcerned. Ong of the important recommen-
dations of the Commiitee was that the law
regarding untouchability offences should
be amendzd. For that purpose a Bill was
prepared and it was referred to a Joint Select
Committee and the Joint Select Comnuttee
did an excellent job and has brought a comple-
tely new concept of the whole problem and,
Sir T have no hesitation in saying-—and 1 will
take thus opportunity to inform the house—~
that in the Joint Sclect Comnuittee the hon.
Member has played a very active role, a
very leading role and many of his ideas we
have been trying to incorporate, and I am
sure when the Bill comes before the House
for discussion, many of the new provisions
that we seck to introduce will be appreciated,
Not only the provisions but we have changed
the name of the Bull ttself and given a comple-
tely new orientation to tackling this problem.
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As regards compensation and having a
Central fund, the problem is really too vast
and complicated and far-flung for the Central
Government or a Centyal fund to take note of,
One thing T have said before and T would
like to.mention here again 1s that unless we
involve the State administrations in all these
matters it will not be possible to implement the
policies which we have initiated. So, we
cannot start with the presumption that the State
Governments are not serious about it or that
they are half-hearted, they are not competent
and they are indifferent; that is not the case.
The Centre has bzen playing its role in a very
subtle but very cffective way, and as I said
earlier, the results have come not to our
satisfaction but things have improved consi-
derably.

As regards a mimimum national wage and
removal of poverty, poverty is a vast problem
in our country-—there are historical reasons —
and Harijans as well as non-Harijans also
are involved in that problem, and this is hardly
the time when we can discuss about a national
minimum wage. But when occasion arises
this would certainly be discussed.

As regards the Government itself taking
initiative to search out areas of social discri-
mination, as suggestcd by the hon. Member,
we are already domng so. It 1s not that our
action 1s just punttive that the admnistration
could step in when the crime has been commit-
ted and deal with it as a purely law and order
matter or take punitive action against the
persons concerned. Even our instruction
to the administrators at the district level is
that the should suo motn go out of their way,
seek areas of social discrimination as he has
very well put it, and sce that they take an
active and forward stance in matters like
this. I will just quote one sentence inciden-
tally which appears in the directions issued
by the Chief Secretary to Gujarat to all Col-
Jectors and dstrict police officials:

“It will also be their responsibility to
Jaunch prosecutions suo motu in case of
hotels, restaurants, etc. or other public
places where untouchability s still observed
and take executive or legal action as is
warranted in each case”
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But again administrative action has to be
supported and supplemented by massive
public action and unless we did that Govern-
ment action alone would not be as effective
or as widespread as we wish it to be but the
Government have taken variopus steps,
improvement of investigations, treating these
cases as special cases, stipulations that persons
below a certain level would not investigats
these cases etc.  All these have been provided
or in our instructions and since they are
fbeing followed we do hope that things are
improving and will improve still further.

SHRI NIREN GHOSH (West Bengal:
Sir, T have a letter direct from the area which
says that tensions are building up in every
village there. The incidents took place on
22nd July this year. The district authorities
were informed; the sarpanch was informed;
the police authorities were informed but
they sent only three police constables. They
did nothing more. They knew that for four
or five months tcnsion was building up,
because the wells have gone dry and Harjans
rather the untouchables-—I do not like the
word "Harijans™—had no other alternative
but to take water fromthe public well. [t
was the sarpanch who first took the initiative
in assaulttng the untouchables who went
there to fetch water with pails on their heads
and then 500 Caste Hindus descended upon
them and thayy did not spare even
the women.  They took out the two
leaders of the Harians—there are only a
hundred or so Harijans or untouchables
—and they killed them with spears.  Eight of
them were seriously injured. This is what
happened. After 27 years of Congress rule
the Government cannot come up with excuses
and say it is a social concern and all that
{ accuse the Congress Government that s
their policy, their attitude that is respon-
sible for this state of affairs. I am told some
years ago even Shri Jagjivan Ram got angry
when another Caste Hindu Mmister got into
his portfolio and all his belongings were re-
moved including even the picture. If that
is the attitude of Ministers at the Central
Congress Government level you can well
imagine what can happen down below. It
all depends upon how the country is ruled
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and who rules it. On their attitude the entire
thing depends. Every day in Banda, Neera,
Andhra Pradesh, Kerala, West Bengal, where
not, these things are coming up 1 P.M. They
have taken certain measures after that. but
they could not prevent it. That is my first
charge. Tension was building up. Then,
wherever throughout India untouchability
is practised in any form the Government should
forcibly remove that. Instead of your BSF
and C.R.P. hunting down political parties
and all that, they should hunt down the cri-
minals who have commutted crime against
society, against six crores of the down-trodden
people of India.  So, whenever they are kitled
in such cases the killers should be sent to the
firing squad, instead of going through all
those legal formalities and all that. I know
that in this society they will not get justice.
The only course for them is to rebel unitedly,
all sections of the peasantry, barring the land-
lords and the very big kulak section. Eighty
per ceat of the peasantry, including the un-
touchables, all sections, should combine
together and bring about a revolution. That
is the only alternative, Otherwise, this wilj
not be rooted out. Even in this village of
Ranmalpur, 15 bighas of fallow land were
allotted to a Harijan. It was destroyed before
the Jowar could bud. That person has to
pay revenue, but he cannot grow any crop
there. (Time bell rings).  In this very village
it is continuing for years together. So,
fand must be distributed. [ know you will
not do it, but still we have got to say it. The
Republican Party’s and the Peasants and
Workers Pdrty’s separate movement will not
do. All these down-trodden people, including
the middle peasantry, a section of the upper
middle peasantry, all must join together,
along with the political patties, and bring
about a revolution, bloody or bloodless,
whatever 1t mught be. Otherwise, there will
not be any change. Still, even under the
circumstances, 1 point my accusing finger at
the ruling Congress party who are encouraging
these things. Under their aegis these things
are taking place. They can forcibly prevent
it. They should include also the Muslims
and Christians. If a Muslim touches water,
that cannot be drunk. Is it secular India?
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MR. DEPUTY CHAIRMAN: You have
to wind up.

SHRI NIREN GHOSH: What sort of
India is this? The  Christians are there.
These things should be done away with at
one stroke. Force should be applied there.
Force you area applying against those who
want to remove these injustices. That is the
root of the trouble and that 1s what has
happened here.  What did the Chief Secretary
and the Superintendent of Police do n
this case.

MR. DEPUTY CHAIRMAN: Mr. Minis-
ter, you will reply now.

s gF@E qEEt (3T AI)
uF g qAred $97 8§ F973Q, 18
HENAT & a7 H Te qid A& & |

SHRI RAM NIWAS MIRDHA: The hon.
Member has said that no effort was made to
prevent this happening and if preventive action
had been taken this incident would not have
happened because tension was building up in
that village. The first incident in Ranmalpur
village took place on May 28, 1974 and a com-
plaint wus recieved. The case was registered.
Proceedings under section 107 Cr. P.C. werc
initiated, not only initjated but the Executive
Magistrate ordered that interim bond be taken
from seven persons. Two or threc armed con-
stables were also posted. So, it cannot be
said that no preventive action was taken,
preventive action in a legal sense was also
taken.
tive level was also taken.
this, the serious happening took place on
June 22, 1974, the details of which are well
known to the House.

Preventive action on the administra-
But still, in spite of

Asregards the hon. Member's contention that
that we should forcibly remove untouchability
and see that the distribution of surplus lands
takes place, these are being done. The Un-
touchabihity Offences Act, as [ said, has been
completely redrafted and a lot of new provi-
sions with a lot of teeth in those provisions
have been added, and when the House dis-
cusses those new provisions, it would know
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to be done, in the ficld of legislation, we would
certainly do so.

As regards the admunustrative action of
distributing the surplus lands, I do not have the
figurcs with me because the Call Attention
Motion was specially for certain happenings
that took place in Gujarat recently. Other-
wise, 1 would have brought those figures about
lakhs and lakhs of acres of surplus lands that
have been distributed in the last few years.
And the hon. Member was also aware of this;
on various occasions, we had informed him
So, the distribution of surplus land is one of
the important planks of the Government’s
policy.

SHRI NIREN GHOSH: I am not aware.
Some had been distributed in my State when
aware our Government was there. But I am
not about other States.

SHRI RAM NIWAS MIRDHA: There
havz been a series of land legislations regard-
mg ceiling on holdings,  Then the ceilings
were also lowered simply because it was the
desire of the Government that more and
more surplus lands should be available for
distribution. Then about the fallow lands,
Government’s policy is definitely that thz prio-
rity in the distribution of the fallow land
should go to the Harijans and other landless
people 1n those arcas,

2

At @ v ek FwE A g

ot Tw fAam @t - 3o @
9T & A Fw AAM 9% @ g
afHa ST Foo FG ITE, IH AHA
av. @t F  fAw oo oww, gwi
qgANT AT |

SHRI NIREN GHOSH: A bloody tiger
a political revolution, would comc.

SHRI RAM NIWAS MIRDHA: These
things are being looked into and we will go
on with the distribution of surpius lands.

MR. DEPUTY CHAIRMAN: Mr. Indra

what we need to do and if anything more needs [Pecp Singh.

1
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SHRI G. LAKSHMANAN (Tamil Nadu):
Sir, the hon. Minister just now said...

MR. DEPUTY CHAIRMAN:
called Mr. Indra Deep Singh.

I have

SHRI G. LAKSHMANAN : I want onc
clarification from the Minister. About social
legislations, he said...

MR. DEPUTY CHAIRMAN:
Attention Motion is for asking

Calling
clarifica-
tions and there is some order in which M:mbers
ask clanfications...

SHRI G. LAKSHMANAN: From the
speech he made...

MR. DEPUTY CHAIRMAN: Whatever
1t be, you take your turn and you cannot get

priority over another Member.
i

SHRI G. LAKSHMANAN: I have only

one question to ask.

MR. DEPUTY CHAIRMAN: Yo will
get your chance. The DMK can g:t its
chance,

st gegdlw  fag  (fagre): 3w
gamafa ST, & F O\ ¥ mar
AEIET T qaAeq YA V@ 411 I
aw gd & frF Tm gwaar & &%
9gT ¢ AT AATH GAW 97 F1H
FIH AT VEEFT g\ TfeT d
FAF & TEA K OATEHE  HAL IT-
feqq wear =w@aT g\ A IH AT
F1 A g F oweqmAr & e &
gred H fgome #HET T ¥ A-
g9 warad f&x g af@w &
#AY WEERT K AE SAAT ATRAl g
f& a1 gv917 F7 ;E TURT g W
™M FWA & oweAas A s -
Ty g, I FAMIAET WY AqME-
afoga gamr st arfeE ST AN
W 9FE W™, T 99 F FwT VE
T da ¥ qEv A fAaFax ma ¢
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A aA g TEAT ATGA §
fr gftet ov s F¥ aW
AN FN FF UF T AAT T A,
ar e femmmmew &7 fwar o,
e T F7 wiuwre Iy S fagr
WA IE FEIE FEA &,
FTEIT F fFT 33 &1 F7 91 g
q fFdY a7 FT AN IS F HIGF
g afag 7 faar s

gEdAT, & =rgm f& @@ awm
gyt gt @ fawra faw oamo )
¥ A1 g8 gHE QO FT .

SRS

ST wewtw =g (39T ¥aw): faw-
dft orfegr ® Foar ?

st gerdia fag ;o favrdr wifear
g o fagm faw s0d

st wwwE mesr . fafaees
g ar 3 o fEer o

o geadw fag: faferes g1 @t
Ffgaz & fasa s 1 7 O3g

gra g fF ow oA &1 fafes
TSR AT K AATEI FTUF
AT Al AL W7 0F A
WG Fesdc garr =gy fF gheeay
97 §eW AT Arr w7 fer Y
TiE § AT T gdr '|l #
FA59 3 fF 7 ¥ & T@ gW 4T
TR &l | \

WEl T AFI AT AW, AZ
@ ' H B favg ww eI
FT 3, Afad q¥ 2§ AW HAATL
g o g frgrr & gw oW o
WA & & wzAard 7 qfvf=ma g1
¥ ggt A4r AJ=AT AG FAr ATRAT
Zi
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qeq H W OAAr wERw E oA
AFT TF B AT AHQT FIAT
et g afw gure Fr =t wag
g1 gfar av & wrararT g g
g WIAFA T WA g
FEAT FT 97O ) HIT AATATT
T g FT' ' a1 3§ famgw &
fagw % @A drz IF Amfzw |+ wiieE
e ¥ uA gftEga Ffgo fF
for 7 7@ & 7 vF fo 3@
el &1 w1%7 =@ g% 1§ A
auaAl ff gamda gvEvT qg 7
qioEy, affd FW A F9 oNfW qAT
AT #rET 1 wAT HEEA T FET
fe @ifar gwg = & 1 q
ST gEAT e 9% W8 2 fF AT g
FNE T WOT AFAT FET AT OF
v fear &1 fmed wig¥yoq #
gg7 97 Afqgr F ANET AT 0F
fagas o gur T——FW T FA ZW
it # oapee fwEr omr ogr—
for aama gRERy FIAAT FT O AGES
% geadw g wF F7 fRur arm,
afeq gar Ad GXFT F FAC FT
g gy w9z Hwe fadww
agt wiva a@ @ oA qH A
wmE f& ozm oA W g g
gF FraT g a1 A&l

o )

o %

qfs g F ndEn # TH-EY
Tt FT A AL AT WIFST FHET |
gfaaei &1 FHM 9T AT
e fear sF 1 wEAAT HIR AT
g UF GIA ACAT AT & E-
Fqi & o Ovq FT 9N OFT A
TRANIE  EAT AR | FF WA
FT AT WETT F 1 FEOAFL GTE-
wd usrnee gy =Ry AifE gt
F g% 9@ TOE |
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SHRI NIREN GHOSH: Why not common

well? Why separate well?

=it gmdiw  fag: ave  Ad,
w9F A w1 yrEwd usEpom gy
arfgr arfs  gfemt s wdEt
T 9% §F | A yAG &
=9 9IF E, WX WY H9F 959
| gz 7a g, afww et F a=v
Ar ug qara g FAF IHE o9

qrga Agr g |

SHRI NIREN GHOSH: There should be

common wells and common schools.

ot g fag: A g AW
TOFET TR AT qF FAT | Wt
ghwen &1 afeqal & % fag
T & 90 AT HT AT FEAATH
s At fF F g7ETS 9T qry
¥ fow wwn a qmrT 02 )

oF H AU gHE 4g g faaAr
g1 gfufagr 7, g gwfagr |
ST F ST AATATRT FI STF FI

2, FEM IR ST A g 5 sm
Fam srg el #1 TweE FF
U wgrEe 19T YHIaT HI )
w4 0¥ fT0E @1 fage g, awag
wFIford g1 Srad a1 Fwg Aqfaaea
¥ uF fufaezs #71 gzEr 93w |

FHY

wfy &t T o Ay Far Sfww )

it geady Tag : a9 93 7T A0

A

g |

it vw fram fwat @ gEAEw

qger { &g (F qAEAr F A% 0

21 wEw 3slgam W fag st
37F fg=mre ¥ o &7F AfEm
SUEIE t eR CUE I 05 G AR Ll
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[=r ww fyara fagi]

FIEIT AT A1 g7 | AW, Ta7

afafs 1 feid wadE, @ F

qE 9gd A F |

SHRI BHUPESH GUPTA (West Bengal):
Please ask the Prime Minister to call a con-
ference of Chief Ministers, Home Ministers
and Party leaders. They should discuss this

matter. This kind of thing will not do.
She should be here.

Wt W fraw fwat:  waw
gfafa # frde a@dm qge @)
g4 ¥ 97 3T T®W 9T =F= R,
T HT ATE KT AT TG
ST ST | ST W g9 9@ TH
feor & 5% wwd  fAwd & |Far

g

sig fedems #78 # FA
FE 1 T AF qH AE 2, IW AG
_F UF GEAM FOFAM ..

SHR1 BHUPESH GUPTA: You are a
soft man. There is no anger, there is no feeling
there is no fighting spirit either in your speech.
1 know that thc Prime Minister wants you
here because you are a soft man. You are her
permanent salesman. Why should she not
come herc over a matter of this kind to hear
what the country has to say and tell us
something? Her word has more impact.

MR. DEPUTY CHAIRMAN: Let him
complete his answer.

SHRI BHUPESH GUPTA: No, Sir Mr.
Mirdha is just saying 1t in a manner which
will demoralisc everybody.

MR. DEPUTY CHAIRMAN: Mr. Bhu-
pesh Gupta, let him complete 1t.

SHRI BHUPESH GUPTA: On a point
of order.

MR. DEPUTY CHAIRMAN: He has a
different temperament. Have you secn Mr.
Mirdha ever in a fighting mood?
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SHRI BHUPESH GUPTA: That is my

trouble.

MR. DEPUTY CHAIRMAN: He has
his own way.,

SHRI BHUPESH GUPTA: Mr. Mirdha
is a soft man, a very good man. I and not
questioning it. But over this matter the whole
country is agitated. I do not see why the
Prime Minister of the country should not come
and say what she has to say. Her word has
an impact on the State Governments.

SHRI RABI RAI: She does not attach
any importance to the problem of Harijans.

SHRI BHUPESH GUPTA: No, no. I
am not questioning anybody’s hona fiides.
But the Harijan question has become a very
scrious issue and demands attention at the
highest level. The Prime Minister should
make a statement and hold a conference. . .

MR. DEPUTY CHAIRMAN: You can-
not take away the rights of other Members.
Let him give his answer.

SHRI BHUPESH GUPTA: I have not
tuken away anybody’s rights. [ have made
a constructive suggestion that the Prime Minis-
ter should call a conference of Chief Minister
and Home Mnisters of the States and the
Central Government, and political leaders to
evolve a plolicy...

SHRINIREN GHOSH: The Prime Minis-
ter has lost her magic wand long ago.

MR. DEPUTY CHAIRMAN: No eross-
talk, please.

SHRIRAM NIWAS MIRDHA: On many
occasions, the Prime Minister herself has come
to this House and intervened in the discussions
and debates...

(Interruptions)

MR. DEPUTY CHAIRMAN: Please, the
two Members can go oul and have a talk,
not 1n the House.

SHRI RAM NIWAS MIRDFA: She is
really greatly concerned with what is happen-

mg. She has taken mutiative on a number of
occasions. She has written to the Chief
Ministers.  She has taken il up on various
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She s really very concerned that
all these things are happening and she is doing
all that is possible from the Government of
India to see that the State Governments are
galvanised, they are activised to take more in-
terest and take effective action in this regard.
As regards the conference suggesied by the
hon. Member, well, on a number of cccasions
when the zonal conferences take place, the
Home Minister has been impressing upon the
Chief Ministers what needs to be done.
Whether a conference of political parties is
necessary and whether it would help improve
he situation, I am not in a position to say.
But whatever forum has
whether it is Zonai
Ministers’ conference...

occasions.

been available,
conference or Chief

SHRI BHUPESH GUPTA: An all-out
attack should be made.

SHRI RAM NIWAS MIRDHA:...or any
such occasion, the Prime Minister and the
Home Minister have taken advantage of that
and tried to convey the seriousness of the whole
matter to the State Governments.

As regards the other suggestions of the hon.

ember, I have already said what is being done
for land reforms, distribution of surplus land
and things of that nature and T do not think,
I have anything more to add.

MR. DEPUTY CHAIRMAN: Mr. G.
Lakshmanan:

SHRI P. L. KUREEL URF TALIB (Uttar
Pradesh): On a point of order. You have
been calling opposition Members but not the
members of the ruling party belonging to a
Scheduled Caste. 1 have a right to speak
on the motion

MR. DEPUTY CHAIRMAN: No point
of order. Please take your seat. You
have been coming and disturbing the Chair.
(Interruption) Whatever Mr. Kureel says will
go off the record.

(Shri P. L. Kureel Urf Talib continued to
speak)

MR. DEPUTY CHAIRMAN: Please take
your seat. This is nct the way to behave.
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You have been coming tc me and disturbing
me for quite some time. Please take your

scat,

(Shri P. L. Kureel Urf Talib continued to
speak)

MR. DEPUTY CHAIRMAN: Please take
your seat or go out of the Houss. Otherwise
I may have to name you. There is an order to
be followed in the House. Your name is not
in the list; you will not be called. Your name
is nowhere in the st. I have to call others
whose names are theie in the list. Please take
your seat. There is some order in the House.

(Shri P. L. Kureel Urf Talib continued to
speak)

SHRI G. LAKSHMANAN: Sir, the caste
system in the country has been brought, acco-
rding to our itithasas and puranas...

(Interruptions)

MR.DEPUTY CHHAIRMAN. Mr. Kureel,
It ake serious objection what you are murmur-
ing. There is no favouritism in this House.
If you do not behave yoursalf, I will have to
name you,

SHRI P. L. KUREEL URF TALIB: I
have been listening to you with patience.
1 have never defied the Chair.

MR. DEPUTY CHAIRMAN: What you
are saying now is against the wishes of the
Chair.

SHRI P. L. KUREEL URF TALIB: I am
the oldest Member here. And this is how you
are treating me,  You are not bound by the
list. You must exercise your inherent right.

MR. D}EPUTY CHHAIRMAN: Iknow you
have been here one term. And that is why
I expect you to behave yourself.

SHRI P. L. KUREEL URF TALIB: 1
have always shown the greatest respect to
the Chuir.

MR. DEPUTY CHAIRMAN: Thatis why
T expect you to behave. Now, you continue,
Mr. Lakshmanan. . :
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SHRT G. LAKSHMANAN: According
to our itihasas and puranas the caste systzm
was created by God: the brahmins, the kshat-
riyas, the vaisyas and the sudras. Harijans
are considsred to be sudras. The actual
meaning of that word ‘sudra’ is he is the son
of a dancing girl, a Harigann woman, according
to our itihasas and puranas...

SOME HON. MEMBERS: No, no.

SHRI G. LAKSHMANAN: ‘Sudra’
Sanskrit word. Lat me ask my friends what
the meaning 15 of the word ‘Sudra’ in other

[

la nguages?

MR. DEPUTY CHAIRMAN: We¢ are
not discussing the mzaning of ‘Sudra’ here. You
ask for clarifications with regard to the sub-
ject matter in the discussion.

SHRI G. LAKSHMANAN: The caste
system must be completely wiped out. No
question of Harijan or vaisya and all that.
They say caste system was brought in by God.
What we say 1s we will quzstion that God also
because God will not discriminate between
people and peogle. Therefore, this castz system
should be completely eradicated. The policy
we have got with regard tc rehigion and God
is one religion and one God.

SHRI N.P. CHAUDHARI (Madhya Pra-
desh): Is that universal or countrywise?

SHRI G. LAKSHMANAN: You can
have it anyway you like. In Tamil Nadu
we have brought some legislation there, for
¢he information of this House, whereby we
are giving a gold medal to a Scheduled Caste
woman if she marries a man of the upper castz.
forward class. Likewisz, if a forward class man
marries a Scheduled Caste lady, we give him
a gold medal. On one ot the occasions the
honourable Shri Jagjivan Ram himself prasided
and he distnbuted medals tc 200 people.
Not only that. We are also providing for the
iving of such couple because when such a
marriage takes place, it will not be at the will
of the parents. Therefore, we give them a
grant of Rs. 500 to run their family. And
we are also giving such couple preferential
treatment n the matter of appointments.
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These are the things we are doing in Tamil
Nadu. Another thing is we have made priests
from Harijans. But unfortunately that provision
has been struck down by the Supreme Court
of India. I would like to ask the Minister what
action has been taken.  We have said in our
legislation that Harijan can bz appointed as
gries's.  But that has been struck down by the
Supreme Court. [ would request the honoura-
ble Minister to take 1t up and see that a consti-
tutional amendment is brought. Then, we
have also decided to construct one lakh houses
to Harijans in the whcle of Tamil Nadu and
whichever land or site they are occupying that
has been given to them. About five lakh
pattas have been given to Harijans in Tamil
Nadu. These sites may have been owned by
big mirasidars and landlords. These have been
purchased by the Government of Tamil Nadu
and given to Harijans.  All hamlets and vil-
lages where Harijans are living have been com-
pletzly electrified. A scheme has been worked
cut and within the next two or three years
all hamlets and villagss where Harijans live
will be provided with protected waters supply.
I would like to inform. ..

MR. DEPUTY CHAIRMAN: You will
have to ask clarifications with regard to what
has happened in Gujarat. Now you are talking
about what is happening in Tamil Nadu.

SHRI G. LAKSHMANAN:. This 1s how
you can eradicate caste system. We have done
it in Tamil Nadu.  One clarification 1 want is
this. We have passe ! a legislation in Tamil
Nadu to the effect that priests can be appointed
from among Harijans. But that has been
struck down by the Supreme Court. What
action has the Central Government taken in
this regard? Would you bring forward a
Co:.stitutional amzndment?

SHRI RAM NIWAS MIRDHA: The hon,
Member has given instances of legal and ad-
ministrative steps that the Tanul Nadu Govern-
ment has taken for helping the Harijans.
He has asked if a Constitutional amendment
would be brought forward to save the Bill
which the Tamil Nadu Government has passed.
If the Tamil Nadu Government makes a sug-
gestion to that effect, we will consider it.
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SHRI G. LAKSHMANAN::
been referred.

Tt has already

SHRI YOGENDRA MAKWANA (Guja-
rat): The hon. Minister has given only two
incidents here whereas the Calling Attention
is about several incidents which took place
recently in the State of Gujarat. Only day
before yesterday there was an atiack on a
marriage procession taken by Harijans. Their
only fault was that they had put on new
clothes. All these incidents took place
in Surendranagar district. I have toured this
district and from my personal knowledge
I can say something. Most of the points
which 1 wanted to touch have been touched
by different Members. On some of the points
which are left out, I will seek clarifications
from the hon. Mnister.

The most important point is about the
inactiveness of the They are in-
active, 1 would like to point out to the
Hon. Minister that the incident took place on
22nd May 1974. The murder was commit-
ted on the 22nd June 1974. During all these
22 days, the PSI never visited the place.
The PSI is primarily responsible for the
maintenance of law and order in the village.
He did not visit the village till the murder
was committed. Only three constables were
posted. Two went for meals when the inci-
dent took place. One was there. His gun
was snatched away by the lady and the murder
was committed. These police officers who
are prumarily responsible were not punished
ror even asked to explain. On the 5th of
June | parsonally wrote a letter to the hon,
Governor and to the IGP, Gujarat. [ have
lengthy correspondence with them. This 1s
the concerned file from which anybody can
verify. I have met the Governor severa]
times and pointed out so many incidents where
ladies werc snatched away by jatkas in
Hakyana and 24 villages of the same district,
They go to the villages any time and snatch
away any lady and enjoy with her. This is
the kind of lawlessness prevailing in the State
of Gujarat. It will not be out of place if
I give the names of ten villages which are
under police protection. It is not a solitary
incident. There are ten villages which are
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at present under police protection. I can give

the names just now if the hon. Minister is
interested, or if he wants I can give it later
ten villages are under police
protection.  Nobody 1s safe in these villages.
Sir, even the day before yesterday, I toid
this House about one thing: On the 14th
August, there was an attack on the Harijans.
On the Gokulashtami day, the day of birth
of Lord Krishna, the people, because it was
an auspicious day, were enjoyiny and they
were dancing and some of them had put
on good clothes. These people who were
dancing werc attacked only becauss they were
wearing good clothes.  Sir, this 15 only a
recent incident. But the Minister has men-
tioned about only two incidents. One is the
incident in Ranmalpur which has bscome a

on. Some

very big wssue today in Guarat. Now, Sir,
some Members had mentioned about the
Dalit Panthers. Sir, these Dalit Panthers

are right. What do they say? What do they
arghe‘.’ They are arguing on the same lines
as Shylock the Jew did in the play of Shakes-
peare, “The Merchant of Venice”. He argued,

7

“If you prick us, shall we not bleed?
If you tickle us, shall we not laugh? If
you poison us, shall we not die? and If you
wrong us, shall we not revenge?”

Sir, this very same feeling is there amongst
the Harijans of Gujarat today, and the same
feeling 1s ventilated by the Dalit Panthers.
They are not at all wrong. Their argument
is: “An eye for an eyc and a tooth for a
tooth.”  Young men like me feel, when they
are provoked, in this manner also feel that
this is the only way to get out of the diffi-
culty. Sir, even to the Government [ said that
if no policeman (akes up this matter, we
will have to go personally and meet force
with force. This is the only alternative left
for the Harijans of Gujarat. And, Sir, of all
things, what is this for? It is only for the
drinking water! There is no other 1ssue. Sir,
after these incidents which [ mentioned, about
two thousand people gathered-——I am sur-
prised that this point has not been mentioned
by any of the Members in this [House-—and
about twenty thousand Harijans gathered to

-
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[Shri Yogendra Makwana]

voice their grievances and to point out the
incidents to the people of Gujarat. But, Sir,
the next day, the party of Mr. Chimanbhai
Patel, the Khedut Samaj, gathered about
two thousand Patils and they collected about
two lakhs of rupees to defend this case. This
is the mentality prevailing at present even
in the State of Gujarat and talks of such
attacks are going on even now. (7ime Bell
rings). Sir, T will not take more time. But 1
would like to say something about the
compensation Issue.

Sir. the honourable Minister said that more
help s being given. By whom? It is
only by the social institutions. But what
has the Government done? In a recent case,
Sir, the Government has given about five
thousand rupees to the victims and to the
Harijans only one thousand rupees it has
given. This 18 a very important point which
was raised by Mr. Rabi Ray and T would like
to request the honourablc Minister once
again to look into these things. Now, In
the light of all these things, T would like to
put some specific questions to the honourable
Minister because this matter pertains to the
questton of drinking water supply. First of
all, I would like to put this question to the
honourable Minister; Does he know about
the fallure of the Government, the Central
Government and the State Governments, to
make the drinking water wells in the villages
the common property of the whole village
from which all the village communities in-
cluding the Harijans should be allowed to
take water? Does he know that this failure
of the Government has led to this harass-
ment of the Harjans? Does he, therefore,
propose to instruct and direct the State Gove-
rnments and the centrally administered terri-
tories to provide drinking water wells where

such wells do not exist at present? This is
my first question.
Sir, my sccond question is this: Does the

such time-bound
programmes implemented? Does he recall
that the AICC, in its mecting in 1969, had
directed that drinking water should be made
available in all the villages of India within
three years? Sir, I have addressed so many

Minister propose to get

s

[RAJYA SABHA]

to a matter of 148
urgent public importance
meetings 1n these affected areas and most

of the young people in these affected areas
have made one suggestion. The suggestion
1s that the Harijans should be grouped to-
gother and put in one place. T would hke
to put this question to the Minister: Does
the Government have any scheme such as
the grouping of the small number of scat-
tered Harijans in the neighbouring villages
in the interior areas and putting them
one town? What are the steps the Govern=
ment proposes to takc for the economic
and social upliftment of the Harijans and
the total removal of this curse of untouch-
ability? Sir, these are the few questions which
I have put to the Minister. Lastly, Sir, I
want to put onc question about the religious
leaders, especially about the Shankaracharya
of Puri whose utterrances have provoked
so many people. I asked this question from
the hon. Minister during the last secssion
as to what action is proposed to be taken
in this regard. Here is a cutting from a
local newspaper. .

AN HON. MEMBER: Which Shankara-
charya?

SHRI
Puri.

YOGENDRA MAKWANA: Of
He is a fanatic and a mad man. He
is provoking people all over the country.
He said that he would continue his propa-
ganda for the caste system. Does the Govern-
ment want to take any action against this
religious head also?

These are my few questions. [ wanted to
speak more on this. I have got so many
cuttings. But since I do not want to dis-
respect the Chair, Sir, with these words I

request the Mimister to clarify.

SHRI RAM NIWAS MIRDHA: The
hon. Member has given a lot of facts regar-
dmg recent incidents in Gujarat, and be-
cause he is personaily aware of them, he
knows them and he has been greatly mnvolved
in solving them.

[ have a list of other recent incidents also.
But as I said in my statement that thesc are
the more serious ones which have come to
my notice. I also gave the total number
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of incidents that took: place during the last
six months, and if the hon. Member has any
other list of villages which he thinks should
be given special attention to, he can give the
list and information to me, and we will take
quick action in consultation with the
State  Government.

The hon. Member has asked a number
of questions which arc very basic to the pro-
blem as it exists. The question of drinking
water m the villages, particularly for the
Haryans, has been engaging the attention
of the Government. Successive Five Year
Plans have taken note of this. Increased
allocations for drinking water have been
made and the Government is committed
that drinking water to the vilages must be
provided as soon as possible—pure drinking
water. And in whatever assistance Govern-
ment gives for setting up of village wells
or pipe schemcs and things like that there
is no discrimination, and it is incumbent
on the Panchayat or local bodies to see that
everybody has the right to use these sourcas
of water which have been created with the
assistance of the Government.

As regards his suggestion that Harijans,
which are scattered, should be localised and
put in certain areas in villages and towns,
Well, Sir, 1 do not think he has really seriously
considered the implications of the suggestion
he has made. It is true that in some places
they are scattered as they are in Ranmalpur
where the majority of the persons
are Patels. Out of a population of 1466,
the Harijan population was 109. It is true
that they cannot protect themselves in scat-
tered colonies. But 1 leave it to the House
and (o the hon. Members to consider whether
the solution to this is getting these people
into some sort of such places for Scheduled
Castes and Scheduled Tribes. I think we
should very seriously consider before this
suggestion could be acted upon, and 1 would
request the hon. Member also to examine
the facts and give deep thought to this.

village,

As regards the time bound programmes
for social amelioration and economic deve-
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lopment, well, Sir. all our plans actually
are meant to help backward classes and poor
sections of our community. I do not think
the hon. Member cxpects me to g0 Into de-
tails as to how these programmes have been
framed or implemented, because this is a
wider question and involves the general
poverty and development in our country,

As regards the removal of untouchability
and other things of this nature, as 1 said
eurlier, the Joint Sclect Committee has made
a number of amendments to the present
legislation, and when it comes to the House
I think we will be able to consider this and
if there are any suggestions that the hon.
Member has in that respect, we would very
seriously consider them.

One of the suggestions is also to take carc
of the Shankaracharya. In the Jomnt Select
Committee it was debated for a number of
days. We are also considering whether prea-
ching as such should also be made a punishable
offence. There arose a legal problem and
we went into it in a great detail and we made
an attempt to arrive at a formulation which
would be much more stringent than the pre-
vious one. And in that respect also we ale
still open to see If any better formulation
could come. I do not want to disclose and
discuss all merits here. . .

SHRI N. H. KUMBHARE: Even
fication of 1it.

justi-

SHRI RAM NIWAS MIRDHA: Yes,
as the honourable Member said, even If
you justify it in a theoretical and historical
and academic way, not only preach it openly,
but try to give it a garb of religion, even that
justification somehow is being brought within
the ambit of law. T do not want to go 1ato
the details. This s not the stage for that.
1 would only assuie the honourablc Member
that the Government is very keen and all
possible legislative actions or administrative
actions arc taken so that this really perni-
cious evil s eradicated from our society.



